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The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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... (Interruptions)
SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, it is a very important
issue.... (Interruptions)
HON. SPEAKER: Q. No. 21, Shri Chandulal Sahu.
... (Interruptions)
11.01 hours

(At this stage, Prof. Saugata Roy and some other hon. Members came
and stood on the floor near the Table.)

HON. SPEAKER: No, not during the Question Hour.
... (Interruptions)

HON. SPEAKER: I will allow you after the Question Hour.

... (Interruptions)
AT 318 : 3777 JfSy|
.. (o)
A A& : FITE AR H $ T8l |
.. (eraEr)
A 314 : 3777 JfSy|
... ()

11.02 hours

(At this stage, Shri Kodikunnil Suresh and some other hon. Members came and
stood on the floor near the Table.)

HON. SPEAKER: I am sorry.

... (Interruptions)



03.02.2017 7

HON. SPEAKER: I am warning all of you.

... (Interruptions)
HON. SPEAKER: I will allow all of you after the Question Hour, but if you
disturb the Question Hour, then I will not allow.

... (Interruptions)
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11.03 hours
ORAL ANSWERS TO QUESTIONS

HON. SPEAKER: Q. No. 21, Shri Chandulal Sahu -- not present.
... (Interruptions)

HON. SPEAKER: Shri Ninong Ering -- not present.
... (Interruptions)

HON. SPEAKER: Now, the hon. Minister.

... (Interruptions)



03.02.2017 9

(Q.21)
AT 3eqe oY (g S

. ()
$t morer Rig : RG], S 26 TS SHET B WA Gol A, STH 8 IR H 18 I I A
®s @l # U S g 2. (R1EuT) Sifdsl & Aldd T 64 FIR SIS WY &
ITH ST g% Bl...(ag™) 39 IR & gHIR BT B,

# AT HA S S A g 6 Ae gew # U fha SHes @l A geRifd
ST gg ® SR I SFET B WId d7 8 8 8, SP! GASiiad PR B oy WHR wan fur
PR & 7. ()
2 TPV SIcell ¢ 7eder Sff, #ey UQ¥ H 9 IR Bl 1978 HRIS WA SMEH Wil H &, S
f5 25 SaX ®I 3108 TS WY §U ©l..(Fau™) fha @l § I8 €& g, sHa! I
forar < <&1 Bl (rau) STEl ab T @rEl § R BH g, WRAR B 65 3TT-TT AT
g e qezm A 59 WAl § SRNGE 3R Tel WU 9 AfSre! ol § R g9 @rdi § 9ree

ST BT S HIETH W WA Bial Bl... (@raem)

HON. SPEAKER: Q. No. 22, Shri Paresh Raval -- not present.
... (Interruptions)

HON. SPEAKER: Dr. Heena Vijaykumar Gavit -- not present.
... (Interruptions)

HON. SPEAKER: I will allow everybody after the Question Hour.
... (Interruptions)

HON. SPEAKER: Please sit down.

... (Interruptions)



03.02.2017

A STeaet @ 37y 4oy | g8 SR Ul 81 AT o 9 8|
.. (o)
HON. SPEAKER: I will allow only after the Question Hour.
... (Interruptions)
AT 37eA& : 377 43y
.. ()
HON. SPEAKER: Now, the hon. Minister.

... (Interruptions)

10
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(Q.22)

SHRI B. SENGUTTUVAN : Madam Speaker, I thank you for the opportunity....
(Interruptions) In view of the aggressive posturing by China and Pakistan, there
cannot be any two opinions on the fact that we need to beef up our security forces,

particularly, the Indian Air Force. ... (Interruptions)

My question to the hon. Minister is this. Now that China is in acquisition or
China has inducted a stealth plane, fifth Generation Stealth Aircraft under the
name J20 and it has also threatened to lend it or sell it to Pakistan...
(Interruptions) In view of this, we are already in the process of development of
our fifth Generation Fighter Aircraft... (Interruptions) HAL is in collaboration

with the Russian Sukhoi Company.

My question to the hon. Minister is this. What is the stage of its
development and when is it likely to be inducted into the Indian Air Force? Apart
from this, I would like to know whether the Indian Air Force is also envisioning
another altogether different fifth Generation Fighter Aircraft of our own. This is

my question. ... (Interruptions)

DR. SUBHASH RAMRAO BHAMRE: I understand the concern of the hon.
Member. I would like to assure the hon. Member as well as the House that through
the Light Combat Aircraft Programme, India has achieved its design capability of
development of the fourth Generation Aircraft... (Interruptions) TMF programme
offers a unique opportunity to transform our technology-based flying to the fifth
Generation Fighter Aircraft class... (Interruptions) Technology learning from
TMF programme will, therefore, facilitate its indigenous development of its fifth

Generation Fighter Aircraft through the AMCA Programme or indigenous
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development... (Interruptions). Another benefit is that the learning of stealth
technology avionic integration and stealth generation fighter class of the mission
software enables the Indian side to induct the main programme of various fighter

platforms without significant foreign assistance. ...(Interruptions)

HON. SPEAKER: The House stands adjourned to meet again at 12 noon.

11.07 hours
The Lok Sabha then adjourned till Twelve of the Clock.
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12.01 hours
The Lok Sabha reassembled at One Minute past Twelve of the Clock.
(Hon. Speaker in the chair)

AT A& 2 A SR, q1 W0 |Hrd 0, S0 U wd, & .. YHews, o 9
HROMHRA, # DISIH~iel YR, 4N ®. Al Juparel, s SAfoRifec wgexma [{fe@n, s i@
T, Sl WA JAIE S SR A S Uh1el ARMV ATGT A -3l vl IR R IE
B AN I g8 T

JEf I AHA AEAYYT &, AT g9 oY T DI PHRIATE! H FqGM STl AR
T 21 ST 9Tl BT 3 JAAR W WY ISR S AhdT gl 3w A WA Ut & R
A G BT AFAN YSH TE DI B

... (Interruptions)

HON. SPEAKER: I will allow you afterwards.
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12.03 hours
PAPERS LAID ON THE TABLE

HON. SPEAKER: Now, Papers to be Laid.
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA): Madam, on behalf
of Shri Suresh Prabhu, I beg to lay on the Table a copy of the Detailed Demands
for Grants (Hindi and English versions) of the Ministry of Railways for the year
2017-2018.

[Placed in Library, See No. LT 6246/16/17]

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA): Madam, on behalf
of Shri Piyush Goyal, I beg to lay on the Table a copy of the Report (Hindi and
English versions) of the Comptroller and Auditor General of India-Union
Government (Commercial) (Report No.35 of 2016) on Fuel Management of Coal
Based Power Stations of NTPC Limited-Performance Audit, Ministry of Power,
under Article 151(1) of the Constitution.

[Placed in Library, See No. LT 6247/16/17]

faq e A ST WAl @ BIURNE B WA W e HWAl (S SN YW AEad)
wRIEn, § st WA PAR AR S a1 iR & FreferiRad o |97 vedt IR @ § -
(1) Ar Yop AMATTH, 1962 B gRT 159, Bl IUE Yoob AMRTRH, 1944 BT
g1 38 3R ot AfATTH, 1994 BT aRT 94 & aIa ST WA AL,
23(30) S 12 A, 2017 & JASUA H USRI gz A qAT B gRT 31
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3FpaR, 2016 ! SMAFGAT FT 131/2016-41.3., (TA. &) H Hiawg Fee oy
MY €, & Th ufa (R qem sHoh WRaxvn) dor o IRt D S |

[Placed in Library, See No. LT 6248/16/17]

(2) ArT-gob AMRIH, 1962 B GRT 159 & 3icia f=forRad srfRgamail &t
Toh-Ueh Hfer (f&=l e Sioi Avepvon) -

(TP) ALBHLA. 1173(37) ST 27 GERR, 2016 & ARA @ IAST9H H THIRIT §Y
o Jor e gRT 17 A/, 2012 Bl JOGaT F&AT 12/2012-.Y. 4
ST e fHy 70 § 9 U ARATHS 19|

@) ALHLA. 1202(37) ST 31 GERR, 2016 & ARA @ AST9H H THIRIT TY
o Jor e gRT 17 A/, 2012 HI NG F=AT 12/2012-.Y. 4
FHiwg denee By U € T U AIRSTHS S |

() [LHLA. 1203(37) ST 31 GERR, 2016 & ARA & IAST9H H THIRIT §Y
g qm fFe gRT 1 A, 2011 B ARG WA 46/2011-A1.g. A
FHiwg dee fHy U € T U ARSTHS ST |

(TR) ALBL. 1204(37) ST 31 GERR, 2016 & ARA @& IASI9H H THIRIT gY
o 1 e gRI 29 Jells, 2011 B SMERIET WA 69/2011-1.g.
FHiaa deee By U € T U ARSTHS ST |

(ui) ALHLA. 1205(37) ST 31 GERR, 2016 & HRA @ AST9H H THIRIT gY
o JAT 9 gR1 1 Jalg, 2011 DI JEREAT WA 53/2011-HL.g. H
FHiag dee By 10 € T U ARSTHS ST |

(wB) ALHLA. 1206(37) ST 31 GERR, 2016 & HRA & IASIH H THIRIT TY
g o e gRT 31 fadwR, 2009 B AT WAT 152/2009-41.Y].
# Bfawy dees By MU € T U IRSTHS ST |

SIo) P13, 3450(31) ST 15 FaHR, 2016 D WA & TSI H THIAT TAT AT
Jor e N1 3 WA, 2001 I ARG WRAT 36/2001-U1.Y.
(TH.€1) ¥ wfaug demed By MU € qe1 (e IRedd Sad |

(a1r0) SffegeaT |, 138/2016-UL.Y.(TA.EL) S 17 Fa=R, 2016 & HRA P
SYE H WG g of 9o S it iR Faifad At & [eiRer &
yRrere wiaud ol el & AR Jal H Al 4RI ol D
el gerati # Aulkady & forg dfaa Ay <= & IR 4 8, 1 Us
RS A |

(=) ST |, 143/2016-U1.Y.(TA.ET) ST 29 Faw=R, 2016 & HRA P
ISaE H YIR gg ot dur fRie g1 17 TaRR, 2016 B AT
AR 138/2016-A1.Y, (TA.E) # Hfawg dwew fHy MU & J=1 vh

RATHD STU |
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(&)

(IR)

16

P13, 3593(37) ST 30 FaHR, 2016 B WA & AU H THIAT TAT AT
JoT & §RT 3 S7RA, 2001 ! SMEGaAT AT BI.3M.748(30)
FHiug Fee By 10 € T U ARSTHS S|

AT |, 145/2016-1.Y. (TA.E) S 1 fGF=R, 2016 & WRd &
JSTE H UG gs of 9o Sl it iR Faifad At & [aiRer &
yrere wiaud ol el & AR Jal H 1Al 4RI ol D
el gerati # dulkady & fofg FAfaa fafHy <= & arR 4 8, J1 Us
ARG [Hh =TI |

AT . 147/2016-91.Y. (TA.E) S 15 =R, 2016 & URA P
JSYH H WeRTRG gs of 9o Sl it iR faifad At & [eiRer &
yrere wiauy ol el & AR Jal H Al 4RI ol DI
fase qgrell # HuRada & foy wenfea A =1 & IR F g, 91

RATHD STU |

P3N, 4054(31) ST 15 AR, 2016 & HRA & JASTTH H THIRIA T3l
o7 qAT F® §RT 3 3T, 2001 DI ACRIEAT AT BI1.3A1.748(31)
FHiug deee fHy U € T U ARSTHS ST |

P, 4226(37) ST 30 AR, 2016 & WRA & JASIH H THIRIA T3l
o7 qAT FT® §RT 3 3T, 2001 B ACRIEAT AT B1.3M1.748(31)
FHiwg deee fHy U € T U ARSTHS ST |

AT . 1/2017-A1.g. (TA.EL) ST 5 a9, 2017 & WIRA P ISIH
H weRE gy o dom S TG iR i A & feRer &
yrSre wiauy ol el & AR Jal H YAl 4RI ol D
el Herati # dulkady & forg Ffaa fafHy <& & arR 4 8, Ja1 Us
ARG HD =TI |

HIIM. 122(37) ST 13 SFAN, 2017 & WRA & IO H YHIIG GaAT T
JoT & §RT 3 S7RA, 2001 I SMEGEAT AT BI.3M.748(30)
FHiug dees By U € T U ARSTHS ST |

g W, 5/2017-W.Y.(TI.E) S 19 TEa, 2017 & HRA P
JSTE H WG g of 9o S it iR faifaa At & [eiRer &
yRrere wiaud ol el & AR Jal H Al 4RI ol D
oo qgrell # HuRada & foy wenfea A =1 & IR 4 g 91 &

IRATHD T4 |

[Placed in Library, See No. LT 6249/16/17]
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(38)  SMIHR IMMAFH, 1961 B &R 296 & Iica FAfeiRad MfAGATAT B Th-

U ufa (fF=r q2r 3Rl dxmvvn) -
(T®) B (284 WengH) |, 2016, S 17 3RpaR, 2016 & HRA &
S ¥ AR WA ALHLA. 982(31) H UHIG U A 9AT U

AN HD 4T |

@) Pl g (@mdfed faceht sy ik onfkaat dem wx &1 @rfeRi)
(Feng) M, 2016, I 28 fG9WR, 2016 & WRd & IoUF H
TG WA ALHLEA. 1180(31) H YHIA Y & JAT U ARAHD
A |

(@) JMARR (22af womed) fT#, 2016, S 16 RIdWR, 2016 & WRA &
TS H ARG AT B 2979(31) H YHIRG gU A AT T

AN HD AT |

(TR) JMARR (33aF AMeA) =\, 2016, S 28 TR, 2016 & HRA b
O H AR AT B 3573(31) H YHI¥A gU A AT T

AN HD AT |

(ut=) JIEHAT TG Hedmo ol & g dxreme @ik Fawr srawen W,
2016, S 16 3R, 2016 & WRA & ASUF H AFAGAT AT B
4059(37) W UHIRIT U I TAT U ARATHD HTAT |

(v8) PIIAT. 4060(31) ST 16 fGARR, 2016 & HRA @ JA9TTH H UhIRI g3l
o TT Sl WETHA! TR HedTol ATl & foly S iR a9 arawen
P A PHAT GRR B P YA FIFRRD IT 3MYTh AT IATIDR
JRY<h, PsiThd AAET b, %, JANRAM, DI AfRgfa  fby o
® INH g JAT Uh ARATHD <9 |

(ara) JMIER (35d1 Awge) R\, 2016, W 21 =R 2016 & WRA &
TS H AR AT B 4110(31) H FhI¥d gU A A1 T

INYTHD MU |

(a113) AMIHR (36d1 Awegd) A, 2016, W 27 fGARR, 2016 & WRA @
IS A AR AT B 4168(3) H THIG gU A AT T

AN HD MU |

[Placed in Library, See No. LT 6250/16/17]
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(4) T 1ff¥, 1994 &Y GRT 94 BT IULRT (4) B eI F=loIRad srferRgame
@ Y- wi (R e sioh wvanv):-

(Tp) Warsll & IUGY BT WM (A Hengd) 9, 2016 ST 30 TARR, 2016
P WIRA P RISTTH H ARG F. LB, 1102(37) F YepIR gu o o
Udh ARATHSD <44 |

@) a1 o) (uigar dene) W, 2016 ST 19 RWWR, 2016 & YRA &
IS HOARgET W, WAL 1155(31) H UG gU A qAT UP
ARATHD AT |

((F) [LHLA. 24(:) ST 12 SHFE, 2017 & WRG S IS0 H FHIG §U &
Jorr fd gRT 20 T[F, 2012 &I ARRLET FAT 25/2012-3@T B H
Hiaqa FLMed fHy 1Y € T (6 ARATHS 19 |

(@R) [qaT B (AeE) ¥, 2017 S 12 SN, 2017 & AR $ OGS H
SffergeT 9. ALHL. 25(37) H UHIRG §Y o qAT U ARATHD AU |

ALHLE. 26(31) ST 12 TR, 2017 @ ARG & JASUF H JHIRT §T A
Jorr fd gRT 20 T[F, 2012 @I ARRLET FAT 30/2012-3@T B H
Hiaqy FLMed fHy 7Y € TAT (6 ARATHS 19 |
(B8) W[LHLM. 27(3) S 12 TFa, 2017 & ARG & JASUF H JHIRT §T A
Jor fMd gRT 20 T[A, 2012 I AR TAT 26/2012-3aT B H
Hiaqa FLMed fHy 1Y € qAT (6 ARATHS 19 |

[Placed in Library, See No. LT 6251/16/17]
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(5) BT IWE Yo AAMTH, 1944 BT R 38 HI IR (2) & aid FrATeTRad
SRl @1 Ueh-Ueh Uia (fE=al dor Sisl Ahu) -

(TP) ALHL. 10(31) T 5 SaY, 2017 & HRA & AYHT H FHIIG g A
Jor S gRT 1 A€, 2011 B IMAFET W&AT 2/2011-5.3.7. H

ST e fHy 70 § 9 U ARATHS 19|
@) ALHLE. 22(37) ST 11 S, 2017 & WRA & 99T H JHIAT g A
Jor S gRT 17 €, 2012 B ARG A& 12/2012-5.3.Y. A

FHiwa deee By U € T U AIRSTHS S |
[Placed in Library, See No. LT 6252/16/17]

(6) WM gob R& AfAFRM, 1975 & gRT 9% B [UERT (7) & SAA
ffaRad srierg=ell &1 Tep-ueh ufd (fB=a a2 sirst dwho) -
(Th)  ALHLE. 49(3) T 19 SR, 2017 & HRA & AU H YHIG gY & dAT
P A WR MY Y RUres gPob & IGUBY Bl Teb 3R a9 &1 Jdfd deb
3T 12 Sa9, 2018, o I8 dNi@ WY wfd ©, 9% @I § AT Uh

ANEITHD 4TI
@) WHLMA. 50(37) ST 19 SHEY, 2017 & WRA & ST H YBIRG gU A dAT
SrenT e et wfiured gd Yag Yoo AelMQeerd gRI Harad &l S &l
i AT & M| W Y Y GiUeT Potb b IGUBY DI U IR aY
B A TH AATT 12 S, 2018, AH I8 ARG 1 oA &, Ib q@IT ©

AT Uh ARITHD =Y |
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(<)

(%)

20

ALHLI. 1090(37) TN 25 TIRR, 2016 & WRA & AU H UHIRG §T A qAT
1 SRRy gfirared v dag Yoob WEIMQTed gRI Walferd gfadred oa &
3t Fepy & TRV H SIRGTeT 3R <9 Saral R W Igqd 3ferdT
ggt & it o oo fcalbieod @16 & omua W 5 a¥ &l @y & foy
e giidTeT Yob ol & IAT Ueh ARATHS S |

ALHLE. 1101(31) TN 29 TIRR, 2016 & WRA & AU H UHIRG §T A qAT
T SRRy weIfifEd Witepl, ufiidred Ud ddg Yo Hel-eTed & 3ifH
Py & SIERY H 99 SHaral TIRMST ¥ I IAAT g8 W Fifd e
& oIy vaae” & I W 5 99 @t @y & fay fafga aft ¥ Feeares
gfidTed Yo Tl § AT Ush ARATHS STu |

ALHLE. 1163(31) ST 21 fGHRR, 2016 & WRA & IS0 H FHIRE 8¢ &
Jor {5 epT MR 3 Jells, 2012 DI ST AT 34/2012-41.Y. (TSE))
P E BT AT TP ARATHD STA |

ALBHLA. 1164(37) ST 21 TR, 2016 & 4RI & ISUF H YHIRG Y &
Jor =TT 3Ted 18 3, 2013 I G A=A 08/2013-.Y. (TSI
B & BT & IAT b ARATHD STaT|

ALBHLA. 11(3) ST 05 SFaR), 2017 & HRA & AU H JHIG Y A a1
T 3 SR AT STl SC Sdral A S T/Sarse (Heeue
Bless/dhacs Us RiTd), g higeh qem e AfbT SN & A W 5 99 &
3afyr & forg ferareress gfidre Yo ST & dT Ush ARG SITuH |
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(@me)  WLELEL 21(3) T 11 SHEN, 2017 B WRA D ASUF H YHIE §Y I qAT
T amery UeTiHigd WiedR, uiiured Ud Wag Yob Al akTed & YRIW®
Py & ARV # T SFaTEl TR 3R JRYR F A I aT a8 A
Frifera st ang srerar IR-fis a1 & e der difes/diics Wi dreacy
P AT W 6 FEM DI 37afd & forg fafed AfT & srfom wfiares geb o

g TYUT Uh IRATHD STI|

[Placed in Library, See No. LT 6253/16/17]

(7) 31 #€, 2016 DI AT gY a9 & foly Ul arfior dabi & FforRaa arfie
gfideAl q1 ofERll & Uh-Udh afa (el e 3l Hxhvvn) T S R olaTaRiet
R rec il

(Teh) A fagR grivr da, gedn

[Placed in Library, See No. LT 6254/16/17]
(@) BRI ST ATHIOT §9, YR
[Placed in Library, See No. LT 6255/16/17]
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[N

@R 3R IRAR weamr HAE W o WA (3 weW RiE o) : weean, # feafaRed

TS WU e IR Gl § - -

(1) () URe USue sRece it AfSehd Uoe e Uve REd, 9€e & ay  2015-
2016 @ d1N® Ufded & g i (F= a2 sHel E¥hson)  qn daErRiferd
o |
@) URE A9Ue SRESHT A ASHa T Uvs Ry, d$ig & a¥ 2015-
2016 & HIAGIUT B AXBR gRT FHIET Bt U fa (Bt qem sish

HXHT) |
2) SwWad (1) H IfcdARad wA P FHT IS W W@H § U fAava & HRO SAN drel
faavor (fR=t Torm 3ol Hvenvu) |

[Placed in Library, See No. LT 6256/16/17]

3) @ JEM R "HD AfRIH, 2006 FH oGRT 93 @ I frEfeRad
SffergEIall 1 Ush-Ueh Ui (= o Si¥rslt dwemsvl): -
(Tp) T iR AH (FRT RSB, R[CRYfehed, (a2 3MeR ST % forg
e, favy fafeca wew & fov ae, srfEs @ sk T @)
fafm, 2016, S 26 fawwR, 2016 & WRA & SO H SAfEREEAT WAT 1-
4/ [CH A /THTATATTS-2013 H THIRI §Y |
@) AR @rer Rl iR wee wifdewer (@nfre afifa ek denfie A7ett
& foly PRAR &1 IFdeR iR ufhan) fafm, 2016 ST 6 fewR, 2016 & WRA
& O H AGET WA UH WO UH0 1-63/THUATHTSNS/SIIRO a4
Tl U8 UEUl/7/2015 ¥ YHIRE §Y I
(@F) @ gRer SR /e (We 99 911G AR @i AT 1241 |wne fafe,

2016, ST 16 TIWR, 2016 & WRA D ASYF H AT F=AT YHOHWO 1-11 (1)/
HFDh/TAY (STl 3R U¥)  THUAUATSITE-2015 H U1 gy |
[Placed in Library, See No. LT 6257/16/17]
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fam warem # W wA U HrURe HR WA W WS wA (Sh S YW AEa)

weredr, # FrAfaRead o3 |91 ted WR e § -

(1) TS Udhrecs AATH, 1949 B ORT 30 W@, oA 3R AHH T@HR A,
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[Placed in Library, See No. LT 6258/16/17]
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[Placed in Library, See No. LT 6259/16/17]
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12.04 hours
ASSENT TO BILLS

SECRETARY-GENERAL: Madam, I lay on the Table the following four Bills
passed by the Houses of Parliament during the Tenth Session of Sixteenth Lok
Sabha and assented to by the President since a report was last made to the House
on the 171 November, 2016:-

(1) The Taxation Laws (Second Amendment) Bill, 2016;

(i1))  The Rights of Persons with Disabilities Bill, 2016;

(ii1)  The Appropriation (No.4) Bill, 2016; and

(iv)  The Appropriation (No.5) Bill, 2016.

[Placed in Library, See No. LT 6260/16/17]
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12.04 V4 hours

BUSINESS ADVISORY COMMITTEE
38™ Report

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA): Madam, I beg to
present the Thirty-eighth Report of the Business Advisory Committee.




03.02.2017 26

12.04 2 hours

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

29™ Report

SHRI Y.V. SUBBA REDDY (ONGOLE): Madam, I beg to present the Twenty-
ninth Report (Hindi and English versions) of the Committee on Private Members

Bills and Resolutions.

12.04 34 hours

JOINT COMMITTEE ON OFFICES OF PROFIT
16™to 18™ Reports

31, W Rig (arme) @ wEe, § W & ual |9} Wgad |fafa a1 1edi, 174t iR 18t
gfcrae (fe= o SISl HepvvT) YR A gl
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12.05 hours

BUSINESS OF THE HOUSE
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA): Madam Speaker, I
beg to lay a statement regarding Government Business during the week
commencing the 6" February, 2017.

*With your permission, Madam, I rise to announce that Government
Business during the week commencing Monday, the 06™ of February, 2017 will
consist of:-

1. Consideration of any items of Government Business carried over from

today’s order paper:- [It contains (a) Withdrawal of the Payment of
Wages (Amendment) Bill, 2016, (b) Introduction of the Payment of
Wages (Amendment) Bill, 2017, (c) Introduction of the Specified Bank
Notes (Cessation of Liabilities) Bill, 2017, (d) Discussion on the Motion
of Thanks on the President’s Address].

2. General discussion on the Union Budget for 2017-18.

3. Consideration and passing of the following Bills:-

(i) The Payment of Wages (Amendment) Bill, 2017
(ii) The Specified Bank Notes (Cessation of Liabilities) Bill,
2017
4. Consideration and agreeing to the amendments made by Rajya Sabha in
the Enemy Property (Amendment and Validation) Bill, 2016 as passed
by Lok Sabha, after it is passed by Rajya Sabha.

HON. SPEAKER: Now, submissions by Members. Shri Kodikunnil Suresh.

* Laid on the Table.
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SHRI KODIKUNNIL SURESH (MAVELIKKARA): Madam Speaker, the
following matters be included in the next week’s agenda.

With the southwest monsoon rainfall from June to September being
deficient by 34 per cent and the northeast monsoon from October to December
being deficient by 62 per cent, Kerala State is facing a prolonged season of
drought. I would request the Government of India to take necessary steps.

Kerala’s Kuttanad region is facing a sever drinking water shortage despite
being a waterlogged stretch of about 110,000 hectares. Therefore, I would request
the Government of India to take necessary steps.

HON. SPEAKER: Shri Sushil Kumar Singh — Not present.

St Jotta oW (gUien) @ e Heledl, $uAl FrEfaRad fawg &1 onrel A &l B
et | wfhe fha Siy—
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PHTHT SOk 8 Ud I8 BTN B & oidd o gl Uit gRRAMTY #§ 9 sramaral & ave:dl &
HIT-HT YIP WRE€ ¥ Uia-uid aferd, G Td 31 fUssT B[ &1 FHv -1 g 9
[EREECEIRIRS I
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Iy @1 St o 2 A9 M, s T 2 tahs a1 S99 W HF S ©, ST faetelt
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Yo Yl AR HI% DR QAT SMY| AT & AT U (B & god d diof 1 Iuae HRIY S
DI ATILIDAT B

AEDHINAT AR BT L fHAMI, oY AARR, SHAERT B [eifoi &
YU J o BRI U Sl URWRS  HEAN W IMERT AHfehd  3M1feres wfcrfafer 1
NTfed BT gl S9hT 3R I9ad BT B {0 U GEhrd bl Bl SfhdT oisdy
SIS ECARCICRRCaN I
SHRI N.K. PREMACHANDRAN (KOLLAM): Madam Speaker, the following

two items may be included in the List of Business in the week commencing from
6" February, 2017.
1. Crisis in cashew industry due to the imposition of import duty on raw
cashew nuts.
2. Functioning of self financing institutions in India and its impact on

quality education.

$it W wae M (Fi9n) @ oreEE HEIG, NIl WWiE Bl HRI-gAl H rEfeied die #egd
& a7 MAA DR Aed | Fdl BRI DI HUT Py

(1) W A9 & & I Epe € Bl ¥ YR AP dol dlell SRS oI
P TGS dP q@ DI AN R AN BIHT e F B W 8l 3d: S9 ¥, db do™
I Ueh QI IIRBR oM & o H adl Hreh? Fgfaa Feer faar Sl

2 W IHEH &F & W dial U W b [Jened g 99 ¥ BN deifdered
gl # JId W R Y HA1 MY vd REgpe SHue A7 AfRfed SR R g8l s
e waa fFmfor 2q ofe ==t exer agfaa frée Ry Smd|
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SHRI K. ASHOK KUMAR (KRISHNAGIRI): Hon. Speaker Madam, the
following item may be taken for discussion during the next week’s business.

In my constituency, Kelamangalam railway station is used by people of 10
villages. 12 goods trains and 6 express trains pass through this station and 3
passenger trains are stopped here. At this station, the platform height is very low.
It is not fit for use by elderly people, ladies and passengers. The 500 metre

platform’s height should be increased accordingly.
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12.13 hours
STATEMENT BY MINISTER

Actions taken in the aftermath of ship collision
which took place off Kamarajar Harbour

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS AND MINISTER OF STATE IN THE MINISTRY OF
SHIPPING (SHRI PON RADHAKRISHNAN): Hon. Speaker Madam, with your
permission, I rise to make a statement on the actions taken in the aftermath of ship
collision which took place off Kamarajar harbour.

Two vessels namely, M.T. BW MAPLE and M.T. DAWN
KANCHIPURAM while crossing each other collided at 3.45 A.M. on 28 January,
2017 off the Kamarajar harbour. The vessel M.T. DAWN KANCHIPURAM,
which was carrying 32813 Tonnes of POL, suffered a rupture which led to oil
spill. There was no casualty or injury to the crew members. I visited the collision
site on 30.01.2017 and inspected the area where the vessels were anchored and
gave appropriate directions to the Kamarajar Port officers.

Kamarajar Port deployed oil boom around the vessel to contain seepage.
After examination, the damaged vessel was towed safely and berthed at Kamarajar
Port on 30 January 2017. This vessel has already discharged 30013 Tonnes of
POL and the remaining quantity is expected to be discharged today. This major
step has prevented any further possibility of oil spill.

A massive cleanup operation was launched in Tiruvallur, Chennai and
Kancheepuram Districts by engaging more than 2000 persons at various sites
including Ernavur, Chennai Fishing Harbour, Marina Beach, Besant Nagar,

Kottivakkam, Palavakkam, Neelankarai and Injambakkam beaches.

The Coast Guard has been co-ordinating the cleaning operations jointly

with Chennai Port, Kamarajar Port, the State Government and it agencies, Indian
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Oil Corporation, NGOs, Cadet Trainees from maritime educational institutions
and fishermen. A team of senior officers from Ministry of Shipping, Ministry of
Petroleum and Natural Gas, and D.G. Shipping were sent for an on-the-spot
inspection of the affected areas to co-ordinate and review the cleaning operations.
They also met the Chief Secretary, Government of Tamil Nadu who has also held
review meetings and is regularly monitoring the remedial measures being taken.
The District Administration is actively involved in the clean-up operations. The
Chennai Port and Kamarajar Port have set up Control Rooms.

At Ernavur, which had the maximum drift of the sludge, booms have been
deployed along the shoreline to contain the oil spread. More than 1,000 people
were deployed here with portable pollution cleaning equipment for shoreline
cleaning. The required logistics and equipment support has been provided by the
Chennai and Kamarajar Ports. Sufficient gum boots, gloves, buckets, mugs, liquid
hand wash, and drums have been provided to facilitate manual cleaning. In
addition, three Super Suckers and submersible pumps have also been deployed to
remove the oil spill. Coast Guard has also sprayed Oil Spill Dispersants for
removal of oil slick.

The total quantity of sludge which has been removed till today is 65 tonnes.
In addition, Super Suckers have removed 54 tonnes which contain 70 per cent
water. More than 80 per cent of the work has been completed and most of the
residual work is expected to be completed within two to three days. The Indian Oil
Corporation has provided special bio-remediation material for treatment of the
collected oil sludge for its safe disposal.

The Coast Guard ship and helicopters are carrying out regular sorties for
continuous monitoring of oil slick. If oil spillage accumulation is spotted
anywhere, manpower and material under the overall supervision of Coast Guard

will be deployed.
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Directorate General of Shipping has instituted an inquiry under the
Merchant Shipping Act to ascertain the cause and contributory factors that led to
the accident. The Government is taking all the measures to manage the situation. I
will also be visiting the affected area again to take stock of the situation.

[Placed in Library, See No. LT 6262/16/17]
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12.18 hours
ELECTION TO COMMITTEE
National Jute Board

HON. SPEAKER: Now, the House will take up item No. 12. Shrimati Smriti
[rani.

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): Madam
Speaker, with your permission, I rise to move:

“That in pursuance of clause (b) of sub-section 4 and sub-section(5)
of section 3 of the National Jute Board Act, 2008, the members of
this House do proceed to elect, in such manner as the Speaker may
direct, two members from among themselves to serve as members of
the National Jute Board, subject to the other provisions of the said
Act and the rules made thereunder. ”

HON. SPEAKER: The question is:

“That in pursuance of clause (b) of sub-section 4 and sub-section(5)
of section 3 of the National Jute Board Act, 2008, the members of
this House do proceed to elect, in such manner as the Speaker may
direct, two members from among themselves to serve as members of
the National Jute Board, subject to the other provisions of the said
Act and the rules made thereunder.

The motion was adopted.
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12.19 hours
PAYMENT OF WAGES (AMENDMENT) BILL, 2016

HON. SPEAKER: Now, item No. 13 — Shri Bandaru Dattatreya to move for leave
to withdraw the Bill.

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): Respected Madam
Speaker, I beg to move for leave to withdraw a Bill" further to amend the Payment
of Wages Act, 1936.

HON. SPEAKER: Motion moved:

“That leave be granted to withdraw a Bill further to amend the
Payment of Wages Act, 1936.”

SHRI N.K. PREMACHANDRAN (KOLLAM): Madam Speaker, thank you for
providing me this opportunity to oppose the withdrawal of the Bill.

I strongly oppose the move to withdraw the Bill but I fully support the
contents of the Bill. Why am I opposing the withdrawal? It is well known that the
Payment of Wages (Amendment) Bill, 2016 was introduced on 15" December,
2016, just one day prior to the day on which the House was adjourned sine die.
That shows that the intention of the Government was not to pass the Bill during

the last Session.

Subsequently, on 28 December, 2016, the Government has issued an
Ordinance giving effect to the legislation which had to be passed by this House.
Now, the Government is trying to withdraw the Bill on the ground that they want

to replace the Ordinance by a Bill, by means of a piece of legislation. This is under

rule 110 (b).

* The Bill was introduced on 15 December, 2016. A Statement containing
reasons for which the Bill is being withdrawn has been circulated to Members
on 31 January, 2017 (Morning).
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Madam, if you refer to Rule 110 (b) you will see that there is no provision
to withdraw such a Bill. I will read Rule 110 which says:

“The Member in charge of a Bill may at any stage of the Bill move

for leave to withdraw the Bill on the ground that:

1. the legislative proposal contained in the Bill is to be
dropped.”

The Government is not dropping the legislative process of the Bill. They are
pursuing with the Bill. So, that provision is not applicable.
Coming to Rule 110 (b), it says:

“ (2) the Bill is to be replaced subsequently by a new Bill which
substantially alters the provisions contained therein.”

This is the provision by which the Government can withdraw the Bill.

My point is, there is no substantial alteration or material change between
the Payment of Wages (Amendment) Bill, 2016 introduced on 15™ December,
2016 and the proposed Bill the Government want to introduce now. If that be the
case, how can the Government withdraw a Bill which is already pending before
the House?

My second objection is, the intention of the Government is to replace the
Ordinance already promulgated by His Excellency the President of India.
Suppose, the Government want to make an amendment to the Bill, the
Government would have to definitely come with a suggestion to have an official
amendment to the existing Bill of 2016. The Ordinance will thus be replaced.

The only new clause which has been introduced in the new Bill is Clause 3
which gives effect to the actions taken by the Government in pursuance of the
implementation of the Ordinance. I do agree with it and fully support it. My point
is according to Rule 110(b) the Government is not empowered to withdraw a Bill

which is not having substantial alterations in the provisions of the Bill. Mere
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repeal of Ordinance is not a material, substantial alteration of the provisions of the
Bill. Hence, I strongly oppose the present Bill but fully support the contents of the
Bill.

SHRI BANDARU DATTATREYA: Madam, Speaker, the senior Member of
Parliament, Shri Premachandran has to really appreciate that withdrawal of the
Bill is one part and introducing the new Bill is another part.

Trade Unions had been demanding since long that the payment of wages
should be done in a transparent manner so that the workers are not exploited. This
Act was passed in 1936. I am saying all this is because a major technological
transformation has come. Earlier, the payment used to be made through kind and
cash and automatically their payments used to be cut. We want to do it in a
transparent manner. We are now moving to the digital process. In the digital
process all payments should be made through the bank account or through cheque.
So, it is in the interest of workers. The urgency was to see that the workers are not
exploited. You have mentioned that the Bill was introduced on 15™ December.
We have come to the House for its withdrawal in accordance with the procedure.
You may find out small technical reasons to oppose it but it is really in the interest
of the workers and is the need of the time. That is why we had come up with an
Ordinance. Now, the Ordinance has to be replaced for which this Bill has come. I
think we should welcome it.

HON. SPEAKER: The question is:

“That leave be granted to withdraw a Bill further to amend the
Payment of Wages Act, 1936.”

The motion was adopted.

SHRI BANDARU DATTATREYA: I withdraw the Bill.
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12.25 hours
GOVERNMENT BILLS - INTRODUCED
(i) Payment of Wages (Amendment) Bill, 2016
THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA) : Madam, I beg to move

for leave to introduce a Bill further to amend the Payment of Wages Act, 1936.
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Payment of Wages Act, 1936.”

The motion was adopted.

SHRI BANDARU DATTATREYA: I introduce the Bill.

* Published in the Gazette of India, Extraordinary Part II, Section 2 dated 3.2.2017
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12.27 hours
STATEMENT RE: SPECIFIED BANK NOTES
(CESSATION OF LIABILITIES) ORDINANCE, 2016"

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRI ARUN JAITLEY): Madam, I beg to lay on the Table an explanatory
Statement (Hindi and English versions) showing reasons for immediate legislation
by promulgation of the Specified Bank Notes (Cessation of Liabilities) Ordinance,
2016 (No.10 of 2016).

[Placed in Library, See No. LT 6261/16/17]

* Laid on the Table.
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12.28 hours
GOVERNMENT BILLS - INTRODUCED.....contd.

(ii) SPECIFIED BANK NOTES
(CESSATION OF LIABILITIES) BILL, 2017"

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE
AFFAIRS (SHRI ARUN JAITLEY) : Madam, I beg to move for leave to
introduce a Bill to provide in the public interest for the cessation of liabilities on
the specified bank notes and for matters connected therewith or incidental thereto.
HON. SPEAKER: Motion moved:

“That leave be granted to introduce a Bill to provide in the public interest
for the cessation of liabilities on the specified bank notes and for matters
connected therewith or incidental thereto.”

PROF. SAUGATA ROY (DUM DUM): Madam, I oppose its introduction....
(Interruptions) Let me speak before he speaks.... (Interruptions) Even before I
have spoken how does he know what I have to say?

SHRI ARUN JAITLEY: I have got a notice. I have a right to speak. 1 am
questioning his right to speak under Rule 72. So, I should be allowed to question
his right to speak under Rule 72.

PROF. SAUGATA ROY : I am within my rights to allow you not to speak. I am
questioning his right to speak. He cannot speak at this stage. He has sought leave
to introduce the Bill. 1 am questioning his right to speak.... (Interruptions) Let
him go to Rajya Sabha and speak there.

SHRI ARUN JAITLEY: Rule 72 says that if his objection is legislative
competence, he is allowed to speak. The notice shows that his objection is
something other than legislative competence. Then Rule 72(1) comes into play
and he cannot be allowed to speak. Kindly read Rule 72 (1) and (2) together....
(Interruptions) Let me raise my objection on your right to speak and what is the

nature of my objection.

* Published in the Gazette of India, Extraordinary, Part-II, Section 2 dated 3.2.2017
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AT Sremer ¢ S oMY W A1 g g S B
SHRI ARUN JAITLEY: Rule 72 says:

“If a motion for leave to introduce a Bill is opposed, the Speaker, if
he thinks fit, after permitting brief statements from the Member who
opposes the motion and the Member who moved the motion, may
without further debate, put the question:

Provided that where a motion is opposed on the ground that
the Bill initiates legislation outside the legislative competence of the
House, the Speaker may permit a full discussion thereon.”

Now, his objection is that it is not a good Bill. That is not the legislative

competence.... (Interruptions)
PROF. SAUGATA ROY : Madam, I would like to respond to this....
(Interruptions)
HON. SPEAKER: I am allowing you to make your submission.
PROF. SAUGATA ROY : Madam, let me first reply to his point of order.
Madam, please read with me... (Interruptions) 1 should be allowed to speak....
(Interruptions)
THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER
OF PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): Madam, I object
to his statement.
HON. SPEAKER: I will see and withdraw it.

... (Interruptions)
SHRI ANANTHKUMAR: Madam, Speaker, that has to be expunged. He cannot
question... (Interruptions)
HON. SPEAKER: Let me hear what he wants to say. I will hear you also.

... (Interruptions)
SHRI ANANTHKUMAR: Madam Speaker, our hon. Finance Minister has been

the esteemed member of the Union Cabinet as the Finance Minister. He has been

* Expunged as ordered by the Chair
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a Distinguished Parliamentarian. He has also been adjudged the Outstanding
Parliamentarian. Therefore, he is well within his knowledge of the rules of both
the Houses of Parliament. He need not be questioned on those things. He can
only make his point... (Interruptions)
PROF. SAUGATA ROY : Madam, please allow me to speak.
HON. SPEAKER: Do not make any comment like that. You can take it back
also.

... (Interruptions)
PROF. SAUGATA ROY : Madam, it is not fair if you do not allow me. Please
read with me.
HON. SPEAKER: But do not say something like that.
PROF. SAUGATA ROY : Rule 72(1) says:

“If a motion for leave to introduce a Bill is opposed, the Speaker,

after permitting, if he thinks fit, brief statements from the Member

who opposes the motion and the Member who moved the motion,

may, without further debate, put the question.”

The Rule is up to this. The Finance Minister, the clever lawyer he is, read
the proviso. The proviso is not connected with this. Any Member can just say that
I oppose the introduction of the Bill and whether I am questioning the legislative
competence, comes in later. That is part of the proviso. Just read the original first
paragraph of 72(1) which says that any Member may oppose the introduction of
the Bill. I am not raising questions on the legislative competence. So, let me now
put my objection to the Bill.

Madam, this Bill is actually illegal because the basic statement by the hon.
Prime Minister without any notification on the 8" of November, 2016 announcing
demonetisation was illegal. No reference was made to the Parliament. Again
Madam, you see, sub Section (1) of Section 34 of the Reserve Bank of India Act,
1934, on the liabilities of the Reserve Bank. The Reserve Bank writes on the note,

“I promise to pay the bearer the sum of Rs.1000 or Rs.500.” Now, the notification
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for demonetisation should not have been given by the Government. Rather, it
should have been given by the Reserve Bank of India. What happened in this case
is that the Government wrote to the Reserve Bank of India telling them to hold a
meeting quickly because the hon. Prime Minister wanted to announce
demonetisation and disrupt the State tonight. That is why, the Reserve Bank wrote
back to the Government. The notification should have been issued under sub-
Section (1) of Section 34 of the Reserve Bank of India, 1934 and sub-Section (1)
of Section 26 of the Reserve Bank of India Act, 1934. That is why, I think it is
outside the Minister’s competence and the legislative competence to bring in this
Rule. This notification should have come from the Reserve Bank of India because
according to the Act, the Reserve Bank of India is the ultimate authority which
will guarantee the safety of the legal tender. Madam, please read with me what is
written on the note.

HON. SPEAKER: Why are you opposing the introduction of the Bill?

PROF. SAUGATA ROY : Here it is written, “I promise to pay the bearer the sum
of One Hundred Rupees” by Shri Raghuram Rajan, the ex-Governor, who was
opposed to this demonetization.

Now, the Reserve Bank has to say that we are denotifying and not this
Government. That is why, this Bill is illegal. This Ordinance is illegal and the
Government has imposed a disruptive step on the whole economy, on the whole
country and disrupting the lives of millions and crores of people. They have put
everybody to shame. I am told that the hon. Finance Minister did not know about
demonetization till the afternoon of November 8. He was told at the last moment.
... (Interruptions) 1 oppose the introduction of the Bill. It is totally illegal and
unparliamentary. I totally oppose this demonetization. This is anti-people. ...
(Interruptions)

SHRI ARUN JAITLEY: Madam, the hon. Member is incorrect in several aspects
that he has raised. First is the scope of the objection when a Bill is introduced. A

Bill can be opposed only on two grounds and no other ground. ... (Interruptions)
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HON. SPEAKER: Now you have made your statement. Please keep quiet.
SHRI ARUN JAITLEY: One, a Bill can be opposed on the ground that this House
does not have the legislative competence and second, a Bill can be opposed on the
ground that it is unconstitutional. His objection does not fall into either of the
categories. His objection is not withstanding his experience. His objection is that
the 8" November notification was not under Section 1. Let me correct him that he
is wrong on that also. The 8" November notification by which high denomination
currency ceases to be a legal tender was under Section 26(2). The Reserve Bank of
India Act is competent to pass that order and therefore, he stands corrected on the
second ground also. I think it will add to his long parliamentary experience that he
is now getting to learn.

Thirdly, this not being an objection, after it ceases to be a legal tender post
30" of December, 2016 that liability which he has been reading has to be
extinguished and the Government’s guarantee to that also gets extinguished for

which purpose this particular Bill has been brought in.
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HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide in the public
interest for the cessation of liabilities on the specified bank notes and
for matters connected therewith or incidental thereto.

The motion was adopted.

SHRI ARUN JAITLEY : I introduce * the Bill.

HON. SPEAKER: There will be no ‘Zero Hour’ today. Now we will take up
Motion of Thanks on the President’s Address.

... (Interruptions)
PROF. SAUGATA ROY : Madam, I have given notice of Adjournment Motion.
HON. SPEAKER: I have disallowed all the notices of Adjournment Motions.

... (Interruptions)

12.35 hours

(At this stage, Shri Kodikunnil Suresh and some other hon. Members came and
stood on the floor near the Table.)

* Introduced with the recommendation of the President.
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12.36 hours
MOTION OF THANKS ON THE PRESIDENT’S ADDRESS

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE AND
MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): I beg to move:

“That an Address be presented to the President in the following

terms —

‘That the Members of the Lok Sabha assembled in this Session are
deeply grateful to the President for the Address which he has been
pleased to deliver to both Houses of Parliament assembled together
on January 31, 2017. >

... (Interruptions)

AT el SN, § 9 Urad WA H USufd Sl gRT W9e @ A sigded # fau
TR AT TR g=dTe MU A & [y I1d el g L. (@aem)
HON. SPEAKER: I had said that I will allow only Prof. Saugata Roy.

... (Interruptions)

HON. SPEAKER: The House stands adjourned up to 1 o’clock.

12.38 hours
The Lok Sabha then adjourned till Thirteen of the Clock.
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13.01 hours
The Lok Sabha reassembled at One Minute past Thirteenth of the clock.
(Hon. Speaker in the chair)
it Torer Rig (W) ;@ TedeT HEIGAT, WRG & Ul 984 Ayl "edl g .. (raum)
AT 3ieaet : AT 7T SN, 3T P Hel aed 2
.. (o)
W, AW I (SHEH) : gare HeA .. (@9U) puAl U e &1 waa g, . (@hdr)

Madam, with your permission, I want to raise the issue of misuse of the
Central Bureau of Investigation, CBI, by the Central Government for political
purposes.... (Interruptions)

As you know, the Leader of our Party in Lok Sabha, Shri Sudip
Bandyopadhyay, was arrested on 3" January, 2017 by CBI, the Central Bureau of
Investigation which is a caged parrot.... (Interruptions)

AR A& ¢ AT G $B G 8l ared ol
.. (o)
HON. SPEAKER: I am sorry.

... (Interruptions)
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PROF. SAUGATA ROY : You can hear, Madam. Also, another MP of our
Party, Shri Tapas Paul was arrested on the 30" December, 2016.... (Interruptions)

HON. SPEAKER: The House stands adjourned to meet again at 11 a.m. on
Monday, the 6™ February, 2017.

13.03 hours

The Lok Sabha then adjourned till Eleven of the Clock
on Monday, February 6, 2017/Magha 17, 1938 (Saka).




	ORAL ANSWERS TO QUESTIONS

	THE  DEPUTY SPEAKER

	PANEL OF CHAIRPERSONS

	ORAL ANSWERS TO QUESTIONS 

	The Lok Sabha then adjourned till Eleven of the Clock 




